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Mr, S_ker: Not at all. But I have 
10 decide. This matter was decided 
the other d87. 

Shrl Kapur Smp: I am not refer-
ring to that matter. I am reft.'rring 
to what you did in the House. You 
acted in contravention of the Rule~ 
ot Procedure and I want to bring it 
h. the notict' of thp House. 

Mr. Speaker: He cannot bring it llkl~ 
this. He cun bring a Tl'guiar motion 
against me. 

Sbrl Kapur Sina"b: May I ,ake it that 
you are going, in future also, to USE' 

your discretion to suppress all evj~ 
dence and argument which go to show 
that you had acted in contra vent Ion of 
the Rules ot Procedure. 

Mr. Speaker: Unlpss I give consent 
to anything being raised, I will not 
allow anything. I am not going to 
allow this. 

Shrl Kapur Slngb: I IRke a note ot 
this. 

Mr. Speaker: NOW papers to be laid 
on the Table. 

IU5 hn. 

PAPERS LAID ON THE TABLE 

REfIlm' Of' THE STUDY TEA M ON THE 
TEXTILE COMMISSIONER'S ORGANISATION 

The Deputy MJulster In the MInistry 
of InformaUou and Broadc"lJDr 
(Shrtmatl NaDd1n1 SatpaUl: On behalf 
or Shri Manubhai Shah I beg to 13Y on 
the Table a copy of the' Report (Part 
1) of the study Team on the Te"tllc 
Commissioner's Organisation-Cotton, 
Cotton Textiles and Textile Machinery 
Manutacture. [Placed in Library. 
See No. LT-8253/88). 

INDIA'S Non DATED mr. 30TH APIm., 
1966, GIVEN TO THE EMBASSY OF CRIKA 

IN IN'MA 

TIle MJDI!Itet- of Esternal AlIalra 
(1IhrI Swaraa S1ntrb): I beg to lay on 
the Tabl. a copy of G<>vernment ot 
India'. note dated the 30th April, 1988. 
riven to the EmbL'!S)' ot ChIna in 
India in repl7 to the note datea the 

tralion Bill 
31st January. 11166, ,Iven by tbe MinIS-
try ot Foreign Affairs, Peking, to Ih,' 
Embassy of India in China [Placed 
in Library. See No. LT-6254/66). 

IUS, lin. 
PRODUCE CESS BILL 

MEMORANDUM RE: DELIIOA'I'III x..amLA-
TION 

The Deputy Mlnlater In tile MIDII-
try of Food, Ap1aaJture, C-.mIty 
Devel_t and Co-operatiGll (81u1 
ShlD4e): I beg to lay on the Table a 
statement with regard to the Memo-
randum regarding Delegated Le,llla-
tlon appended to th.. Produce Ce .. 
Bill, 1966. I Placed in Library. 
See No. -LT-6255/66). 

IUt h ... 
DELHI ADMINISTRATION BILL 

REPORT 00· JOINT COMMI'l'TEE 

SIu1 KrlsbDamoorthy Rao (Shlmo-
ga): I present the Report ot the Joint 
Committee on the Bill to provide tor 
the administration of the Union terri-
tory of Delhi Rnd for matte .. cor,nect-
cd therewith. 

Shrl Harl Vishnu Kamath (Holhan-
gabad): On a point of intormation. 
You will recollect that sometime ago, 
three or tour members of the Joint 
Committee resigned trom the Baid 
Committee and immediately after-
wards, in accordance with your very 
wise guidanrp given in 1hf' HOWi(' nn 
the 21 ~t A rril when 1 rai!::;"d thf. qlles-
tion-I It"k('d vou wlwthE"r it W.l" opf'n 
to Members to rnon" for filling the 
vacancies and you !lstd, ueert.ainlY". 
"yes"; my question was--

"I. it """n to members to give 
notice ot • motion to ftll the va-
cancies .. 

and you said, 
"7"""-

on the lame day J gave noUce Qf • 
motion. That was never taken up and 
I Will told that the motion would not 
be considered. I want to know why 
the vacancies on the Committee were 
not ftlled up. 
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Mr. SpealEer: I will ,et that IIIId _. 

Shrl IIari VlsIma KamatIl: The re-
port of the Joint Committee w ... laid 
on the Table without filling in the 
vacancies on the Committee. I do not 
think that It Is in order. 

EvmElla 
IShrI KrlaImamoorth, Rao: I peg to 

lay on the Table a copy of the ev i-
dence given before the Joint Commit-
tee on the Bill to provide for Ihe ad-
ministration of the Union territory of 
Delhi and for matters connected there-
with. 

124' hrs 
STATEMENT RE: UBERALISATION 

OF INDUSTRIAL L"CENSIN(; 
POLICY 
The Minister of lJuIustry (lIhri D. 

Sy,nJivayya): As the House is aware, 
both in this House and outside. loaders 
Of PubJic opinion belonging not only 
t(l the Congrc:'ts party but abo to 
some other parties, have from time to 
time suggested the need for a review 
of the continuance of various controls 
in the economic field The Prime 
-:\lmistcr has also on mOT£" than ont' 
occasion recently reiterated Govern· 
ment's policy thot control, would 
he maintained only wheT€" it is n(>('cs-
snry in the public interest to do so. 
Government have 'been thcrc:tore 
ke~ping under review the various con-
trol. In existence. 

S. No. Indu~try 

I Iron & Steel call.ting~ & forRin ... 

As regards the speel1lc control re-
lating to the licensing of industries 
un"er the Industries (Development 
and Relulatlon) Act, 1951, over the 
past two years Government have 
announced some relaxations. All In-
dustries with fixed assets not exceed-
ing Rs. 25 lakhs were exempted from 
the licensing provisi",,- of the Act in 
1964. Some relaxations regarding 
dlversillcatlon of production by nlanu-
facture of 'new articles' by exisling 
units and relating to 'substantlal ex-
pansion' Of the licensed capacity in 
cases not ill'Volving any foreign ex-
change expenditur(' were announced 
last year. The possibility of muking 
further relaxation. has been under 
Government's consid~ation fOr some 
time. 

Though efforts have been made to 
streamline the licensing procf>dun's, It 
cannot ·be denipd thaI the ,ystem of 
licensing inevitably invol'le~ somt' dc--
lay. Some speeding up in the estab-
lishment or capacities can he expected 
in industries in respect of which it is 
practicable to r:liminate the licensing 
requirements. In the present context 
of somewhat sluggish in,~estment by 
the private' sector, it is import&nt that 
all legitimate encouragement should 
be given to the speedy setting up of 
further capacity, particularly in prio-
rltv fleld.. It has accordingly been 
decided that thp industri.. .~lfIoed 
helow should be exempted from the 
licensing provisions of the Industries 
(Development and Regulation) 1\cl:-

Schedl11rd Ind. 
NOI. 

2 hon and Steel Structural!'> .••. 
3 Blectric motors (not ~X\:e .. tlll~ 10 Hot~e power) . 
4 Pulp-lJVood pulfl'""mechanical. chemical inciudi-rft 

l.AI)) 
l.A(4) 
S(2) 

24(5) 
26(1) 
.R(l) 
32 

pulp. . 
l ~~~~~tA!~~~a~ltcd oils 
7 Gille and ~elatin. . 
8 GI ... ~'her than Hollow WIK 

9 (;erO"f1'cs,-
Fin: hricb 
Furnace lining bricks. . 

JO (:nNttlt mad Gy"", .. ,r.e'~: 
Portland cement . . 

~~:~~C:d~1 .... 11 bo.rd,· and the like 
I I riM'*' Protiwu 

tlywood 

33(», 13), (4), 
(5) & (6). 

34(') 
34(3) 

H(l) 
35(') 
35(4) 

)6(,) 




